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Mr.P.S.Bhati, Counsel for the applicant.
Mr .Arun Bhansali, Counsel for the respondents No. 2 and 3.
None is present. for the respondent No.l. .

' The learned counsel for the respondents No. 2 and 3 at
the initial stage raised an'objection that the petition is not

maintainable in this Tribunal:a4 the school is run by a

registered society and not by the Atomic Energy Department.’

In support of his contention, he has submitted for our

perusal, Memorandum of Association of the Society along with
the Rules and Regulations, which is registered as a Society
under the Registration of Societies Act in Bombay bearing
registration No. 23/69. ‘

The 1learned counsel for the applicant could not

'controvert this position.

In view of the submission made by the learned counsel for
the respondents No. 2 and 3 and in view of the fact that the

Atomic Energy Education Society is a registered society, which

z'.’_ . _“,
of such disputes, under the Jurlsdlctlon of thls Tribunal,

has not yet been brought ;_ T .~ for purposes

therefore, in this matter, we do not have any jurisdiction to

interfere. This- is a case oft »_N%l lack of inherent

jurisdiction, therefore, the petltlon should be returned along
with enclosures to the learned counsel for the applicant as

per rules for being presented before the Court of competent

ju?isdiction .
(GOPAL SING (A.K.MISRA)
Adm.Member ) Judl .Member .
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